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M/s Sarthak Builders and Developers,                …Appellant 
12/1, New Palasia, Opp. Mangilal Doodhwala, 
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Indore (M.P.)      
 

Versus 
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appellant.  

Dr. Neha Garg, Authorized Representative for the Department 
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HON’BLE MR. P.V. SUBBA RAO, MEMBER (TECHNICAL)                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                               

 

 
FINAL ORDER NO. 51944/2021 

 

                         DATE OF HEARING :  18.11.2021 
                            

 
JUSTICE DILIP GUPTA 
 

 Shri Arvind Singh Chawla, learned Chartered Accountant 

appearing for the appellant has stated that a certificate in Form 4 

has been issued for full and final settlement of the dues.  
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2. A copy of the certificate is also on the record.  

 

3. The appeal is, therefore, dismissed as withdrawn.  

 
(Order dictated and pronounced in open court.) 

 

 

 

 

 

                                                         (JUSTICE DILIP GUPTA)   

PRESIDENT  
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